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'THE PUNJAB BORSTAL ACT, 1926.
Pungas Acr XI or 1926.

[RGC;‘I‘UEd the assent O_f the Governor Of the Punjab on the

2nd July, 1926, and that of the Governor-General on
the 16th August, 1926, and was first *published in the
Punjab Gazette of the 27th August, 1926.]

Year No. Short title Whether repealed or otherwise
affected by legislation
1926 ..| XI The Punjab Amended in part, Government of
Borstal India (Adaptation of Indian Laws)
Act, 1926 Qrder, 1937

Amended by the Indian (Adapiation
of Existing Indian Laws) Order, 1947
(G.G.0.16) .

Amended by the Indian Indegendeqce
(Adaptation of Bengal and Punjab
Acts) Order, 1948 (G.G.Q.40)

Amended by the Adaptation of Laws
Order, 1950 )

Amended by the Adaptation of Laws
(Third Amendment)Order,1951
Ext.nded to the territories, which
immecdistely before the 1st November,
1956, were compr sed in the State of

Patiala and Eas: Punjab Stat.s.

Union, by Punjab Act 18 of 1958°.

Amended by the Punjab Reorganisa-
tion (Chan 'igarh) (Adaptation of

Laws on State and Concurrent Sub-

jects) Qrder, 1968.

T

An Act to make provisions for the establishment and
regulation of Borstal Institutions in ‘[Punjabl and for
the detention and training of adolescent offenders
therein.

WHEREAS it is expedient to make provision for the
establishment and regulation of Borstal Institutions in
s|Punjab] and for the detention and training of adolescent
offenders therein ; and whereas the previous sanction of
the Governor-General under sub-section (3) of section
80-A of the Government of India Act has been obtained ;

Preamble,

JFor Statement of Objects and Reacons, see Punjab Gazette,
1926, Part I, pages 579—380, and for Proceedings in Council, see Punjab
Legislative Council Debates, Volume IX-B, pages 1111-12. It came into
force on 1st August, 1932.

2See Punjab Gazette, 1926, Part I, pages 809—15.
. aFor Statement of Objects and Reasons, see Punjab Government
Gazette (Extraordinary), 1958, page 546k.

aSubstituted for the words “East Punjab” by the Adaptation of
Laws (Third Amendment) Order, 1951, The words “Eest Punjab" had
peen inserted by the Indian Independence (Adaptation of Bengal and

Punjab Acts) Order, 1948.
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IT is hereby enacted as follows :—

testnor;n t(iitlttgof;‘:_- 1. (1) This Act may be called the Punjah Borsgtg)
mencement, Act, 1926. |

(2) It extends to [Union territory of Chandigarh, |

(3) It shall come into force on such date ag the
*[Statel Government may by notification appoint in thig

behalf.

Definitions. 2. In this Act unless there-is anything repugnant in
the subject or context,—

(1) “Borstal Institution” means a place in which
offenders may be detained under this Act and given such
industrial training and other instruction and subjected to
such disciplinary and moral influences as will conduce to
their reformation ;

(2) “detained” means detained in and “detention”
means “detention” in Borstal Institution ;

(3) “inmate” means any person ordered to be detain-

(4) “offence” means—

(i) an offence punishable with transportation or
rigorous imprisonment under the Indian Penal XLV
Code other than— 1880

(a) an offence punishable with death ;

(b) an offence punishable under Chapter V-A or
Chapter VI of the said Code : |

(#) an offence punishable with imprisonment under o o
the Public Gambling Act, 1867 : 1667

(iii) an offence punishable with imprisonment under
the Opium Act, 1878 ; L

(i) an offence punishable with imprisonment under
the Punjab Excise Act, 1914 : 191

e ———

'Substituted for the word “Punjab” by the Punjab Reorganisaété;;
(Chandigarh) (Adeptation of Laws on State and Concurrent Sub

Ol‘der, 1968. . f La'ws
ZSubstituted for the word “Provincial” by the Adeptation 0

Order, 1950.
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(11 ’
. (igt) officer” means an officer of a Borstal Institution
ppointed in such manner as may be prescribed ;

(6) “prescribed” means prescribed by rules made by

E}:gtl[Central Government] under the provisions of this

(7) “S?CUI‘itY for good behaviour” means security for
good behaviour otherwise than for political activities under
section 109 or section 110 of the Code of Criminal Proce-
dure, 1898 ;

(8) “Superintendent” means a Superintendent of a
Borstal Institution appointed in such manner as may be

prescribed.

- Establish of
3. For the purposes of this Act the 1[Central Govern- Borstal "Institu-
ment] may establish one or more Borstal Institutions. tions,

4 (1) The “[Central Government] shall appoint any DA Bor-
person not being a police officer, to be Director of Borstal stal mvﬁ"%”:’
Institutions, and he shall exercise ksubject to the orders of o eommittees.
the *[Central Government], general control and superin- -
tendence of all Borstal Institutions.

(2) For every Borstal Institution thé 1[Central Govern-
ment] shall appoint a Superintendent, and Isuch other

officer as may be necessary.

(3) For every Borstal Institution a visiting committee
shall be appointed in such manner as may be prescribed.

5. (1) When any male person less than twenty-one Powers e
years of age is convicted of an offence by a court of sessions, gg:;{;gc?ofz”:t;
a Magistrate specially empowered under section 30 of the tion in a Borstal
Code of Criminal Procedure, 1898, or a Magistrate of the Institution in the
first class, or is ordered to give security for good behaviour Cnder t\:e,ff;l.‘:;f:
and fails to give such security, and when by reason of his years of age in
eriminal habits or tendencies or associations with persons ,{};’;‘,‘o,:"o,‘;“;‘:gf;
of bad character it is expedient in the opinion of the Judge imprisonment.
or Magistrate, that he should be detained, such Judge or -

Magistrate may, in lieu of passing a sentence of trankporta-
tion or rigorous imprisonment, pass an order of detention

i

’Sux?iﬂia-lwd ((fﬁ:' ‘gf-‘ ‘-l'h;()l'l‘d(f‘;k ;Stttttfil Government” by the Punjab
Reorganisation andigar aptation of Laws on State and -
current Subjects) Order, 1968. ; Cop__
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for a term which hall not be less than two years and ghyy,
not exceed seven years when the order is passed

court of sessions or a Magistrate specially eMpowereq
under section 30 of the Code of Criminal Prncedure, 1899
and shall not be less than two years nor exceed thrae veary

when the order is passed by a Magistrate of the first olagy
not so empowered.

g
1854
(2) When any Magistrate, not empowered to pags Stch
order, is of opinion that an offender convicted by him ig a
person in respect of whom such order should be pabssed in
accordance with the provisions of sub-section (1) he may
without passing any sentence, record such opinion '

and syh.
mit his proceedings and forward the accused to the Distriot
Magistrate to whom he is subordinate,

(3) The District Magistrate to whom

are 50 submitted may make such further e
as he may deem fit and

the Proceedings
nquiry (if any)

mancement.
ofs%eicsig}i | i 6. When any male person less than twenty-one years
gistrates, of age has been sentenced for

_ _ Or good behaviour, is at the time
"sub'tituttd for u‘e “'_Uljd.l “Stuit - G-Q ‘_. i u- ; 3 Punji“.!
: ' 3 vernment” by the 4
Eanisation (Chandigarh) (Adaptati e ate and Con
current Subjects) Order. 1958 aptation of Laws on State
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of
Bo:shtealcg;?fnsﬁgeﬂe? t of this Act confined in the Lahore
(1) of section & g for the persons described in sub-section
direct that he e detained, the '[Central Government] may
residue of h'e e detained for a period not exceeding the
e (lis sentence or of the period for which security
hall quired, as the case may be, provided that such order
= be subject as regards the period of detention to any
order passed on appeal against or revision of the sentence -
or order of commitment or confinement in prison.

_ 8. Whenever it appears to the Superintendent of apeﬁf,;‘;f,rdeﬁf S
Jail that any male person less than twenty-one years of Jail to present
age sentenced to transportation or rigorous imprisonment D on e han 21
for an offence or committed to or confined in prison for years of age be.
failing to give security for good behaviour ishould for the fore L o ok
reasons described in sub-section (1) of section 5 be detain- tention in a Bor-
ed, he shall cause such prisoner to be produced before thestal Institution.
District Magistrate in whose jurisdiction the Jail is situat-
ed, and if the District Magistrate after making such en-
quiry as he may deem proper or as may be prescribed is
satisfied that the prisoner should for the reasons described
in the said sub-section be detained, he may order the
prisoner to be removed from jail and detained for a period
equal to the unexpired term of the transportation or irn-
prisonment to which he was sentenced, or of the period for
which security was required from him, as the case may be.

9. No order shall be made under the provisions of When action
- may not be taken

section 8— under section 8.

(i) until time allowed by law for the prisoner
to appeal has expired or if an appeal has been
preferred until such appeal has been finally
decided ; or

(ii) if an application made on appeal or otherwise
to have the sentence altered into an order of
detention, has been rejected by an Appellate
Court or the High Court ; or

(iii) in the case of any person who has been sent to
a Reformatory School in accordance with the
provisions of the Reformatory Schools Act,
1897.

" igybstituted for the words “State Government” by the Punjab

Reorganisation (Chandigerh) (Adaptation of Laws on State and Con-
current Subjects) Order, 1968,
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10. (1) Subject to the provisions of sub-section (2)

of

Indlan Limitation apticles 154 and 155 of the Indian Limitation Act, 1908 1x

Act, 1908 and
provisions  for
appeal and re-
vision.

shall apply in the case of an order of detention passed uncder
section 5 as if the order had been a sentence of imprison.
ment for the same period as the period for which detention
wats ordered.

(2) Notwithstanding anything contained in section
493 of the Code of Criminal Procedure, 1898, when a person
who at the time of his conviction was less than twenty-one
vears of age has been convicted of an offence or when such
person on being ordered to furnish security for good be-
haviour has failed to furnish such security, an appellate
court or the High Court in the exercise of its powers of re-
vision, may in pursuance of subdsection (1) and the pro-
visions of the Code of Criminal Procedure, 1898, and after
making such inquiry as it may deem fit alter a sentence of
imprisonment or an order of commitment to prison under
section 123 of the Code of Criminal Procedure to an order
of detention, if for reasons described in sub-section (1) of
section 5. it considers such alteration expedient, and may
alter an order of detention to a sentence of imorisonment
or an order of commitment to prison under section 123 of
the Code of Criminal Procedure, as the case may be, pro-
vided that the sentence of imnrisonment, order of commit-

ment or order of detention, shall not be in excess of the
powers of the trial Magistrate or court.

(3) Anv person who has been ordered to be detained
in a Borstal Institution under the provisions of section 6
for a period to exnire after the term of imorisonment to
which he was sentenced would expire had the orders not
been passed mav, subiect to the provisions of sub-section
(5). anneal to the Sessions Judge, and the Sessions Judae
may either confirm the order or set it aside and restore the
sentence of imprisonment or if the order is for more than
two vears reduce it to term not shorter than two years

nor shorter than the residue of imprisonment to which the
offender was kentenced.

(4) Any person ordered by a Sessions Judee under the
provisions of sub-section (3) to be detained for a pel‘lOd to

1Rgg

1893.

V of
1898,
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expire after the term of imprisonment to which he was sen-
ten(;ed would expire had such order not been passed, may,
subject to the provisions of sub-section (5), appeal within
thirty days of the order to the High Court and the High
Court may pass any such order as the Sessions Judge might
have passed.

(5) An appeal shall not lie under sub-section (3), or
sub-section (4) against a conviction or on any finding of
fact but only on the ground that the order appealed against

is illegal or unduly severe.
| O .
11. No perkon who has been previously detained for

ha;\‘o person who
been once de- the whole period prescribed in an order of detention or who

tain L]
tained atgai?f ae has been transferred to jail under section 20 of this Act,
shall again be ordered to be detained.

‘Release on fur- 12. Any person detained for failure to furnish security
Tishing  seeurity. shall be released on furnishing such security.

Enquiry to be 13. (1) Before passing an order of detention under
made regarding this Act the Magistrate, District Magistrate or Court, as the

Femder . befere i se enquiry to be made into
offender before Case may be, shall enquire or cause enquiry to be I
the passing of an the question of the age of the offender, and after taking

gggf °f 9 such evidence (if any) as may be deemed necessary or pro-
per shall record a finding thereon.

(2) A similar enquiry shall be made and finding re-
corded by every Magistrate not empowered to pass an
order of detention under this Act before submitting his
proceedings and forwarding the accused to the District
Magistrate as requirgd by sub-section (2) of lsection 5 of

this Act.

Magistrate to 14. When any Magistrate, District Magistrate or
ﬁge ﬁ:i’;iﬂ b‘;’ Court orders an offender to be detained, he or it, as !;he
fore ordering de- case may be, shall record the grounds of his or its opinion
tention. that it is expedient that the offender be detained.

Power to re- 15. Subject to any general or special directions of the
lease on NCenS€.i/mantra] Government] the visiting committee with the

sanction of the Director of Borstal Institutions may at any

‘Substituted for the words ‘“‘State Government” by the Pun:iai:
Reorganisation (Chandigarh) (Adaptation of Laws on State and Con-

current Subjects) Order, 1968.
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; i of one-third of the petjlod o‘f de-
?nr::ioalfte:rtgf te“fgl;aet\ifs? whichever is ‘shor.ter, if ;altlsf(';ed
tﬁat the inmate is likely to abs}ain from ct:ln;lg aréo, bzadiqa
useful and industrious life, by 1_1cense permit, : lltrlr:) ! hé
charged from the Borstal lnlsh.tution on cm;l gl
be placed under the supervision or authority of any
IGovernment officer] or (sgcular‘) mst:tutlor;ior porsontgr
religious society (professing the kame re .%;.-Onl tast ke
inmate) named in the license who may beh}m 1n1;g 0 lilaﬁ
charge of him. A license grante.d under. this section sd
be in force until the term for which the inmate was order-

ed to be detained has expired unless sooner suspended,
revoked or forfeited.

16. The time during which an inmate is absent under _Absence ypy,

3
license from a Borstal Institution shall be reckoned as part ¢S to

co‘};nctled ftowam;
- - e 0
of the period of detention. _ _ perlod of detes

17. Every license granted under the provisions of Form

- i :
section 15 shall be in such form and shall contain such con-

ditions as the '[Central Government] may, by general or
special order, direct. o :

18. Subject to any general or special directions of the Suspension and
“lCentral Government], a license granted under section 15 hibioautlil -
may be suspended for a period not exceeding three months
by the Superintendent of a Borstal Institution or revoked
at any time by the visiting committee on the recommenda-
tion of the Director of Borstal Institutions. Where the

license of any inmate has been suspended or revoked he

shall return to the Borstal Inistitution and if he fails to do
so he may be arrested without warrant and taken to the
institution. '

19. If any inmate escapes from a Borstal Institution penaity
before the expiry of the peri

od for which he was ordered to escape
be detained or

if any inmate abisent on license from a
Borstal Institution escapes from the supervision or autho-
rity of any Government officer o (secular) institution or
person or religious society in whase charge he was placed
om0 Lo (e ioRtsnsSTants of e Coount by the Adapt-

“Substituted for the words “Sta

stit _ te Government” by the Punjeb
Rearganrsuhpn (Chandigarh) (Adaptation of Laws on State and Con-
current Subjects) Order, 1968.




1926 :
_25,,-._ Pb. Act XI.) BORSTAL 87 1

?J;Elﬂ“; ?ﬂ tlga S}IS_PenSiOl} or revocation of his license to re-
magistr ok OISta_l Institution, he may on conviction by a

‘_gl? rate be punished with imprisonment of either des-
cription ffn‘ a term which may extend to two years or with
fine or with both, and his license shall be forfeited with
effect from the date of his escape or failure to return, as
the case may be.

{An offence under this section shall be deemed to be a
cognizable offence within the definition of that term in the ¢ or
Code of Criminal Procedure, 1898. 1898.

Incorrigibles. 20. Where an inmate is reported to the ![Central
Government] by the visiting committee to be incorrigible or
to be exercising a bad influence on the other inmates of the
institution or is convicted under section 19 of this Act, or is
reported by the Superintendent to have committed an
offence which has been declared to be a major Borstal
Institution offence by rules made by the [Central Govern-
ment] in pursuance of the provisions of sub-section (14) of
section 34 of this Act, the *[Central Government] may com-
mute the residue of the term of detention to such term of
imprisonment of either description not exceeding such
residue as the *[Central Government] may direct, and may
order the transfer of the inmate to any jail in *[Union
territory of Chandigarh] in order 1o complete the said
term of imprisonment. |

Inmates ap- 21 Inmates who have been appointed as officers shall
pointed oficers 1o he deemed to be public_servants within the definition of ;v ot

Eean{’;fb“c €T that term in the Indian Penal Code. 1860.

Extramural 29 An inmate when being taken to or from any.
c%stosiy- 1301;:;‘33 Borstal Institution in which he may be lawfully detained or
of mmﬁf.f:s_y whenever he is working outside or is otherwise beyond thg

limits of any such Borstal Institution in or under the law-
ful custody or control of an officer belonging to such Borstal
Institution shall be deemed to be under detention and shall
be subject to all the same incidents as if he were actually in
a Borstal Institution.

*Substituted for the words “State Government” by the Punjab
Reorganis:tion (Chandigarh) (Adaptation of Laws on Concurreant
and State Subjects) Order, 1968.

2GSubstituted for the word “Punjab” by ibid.
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Penalty for in- 23. Whoever, contrary to any rule under section 3
moval of prom. introduces or removes, or attempts by any means Whateya,
bited articles in- to introduce or remove, into or from any }_30rstal Institution
31 N I";‘;E‘ui’{;’;i or supplies or attempts to supply to any inmate outsjde the

and communica- limits of such Inistitution any prohibited article,
tion with inmates,

and every officer of a Borstal Institution who, contr,
to any such rule, knowingly suffers any such articleg to be
introduced into or removed from any Borstal Institution 1o
be possessed by any inmate, or to be supplied to any inmate
outside the limits of Borstal Institution,

and whoever contrary to any such rule communicateg
or attempts to communicate with any inmate,

and whoever abets any offence made punishment by
this section,

shall on conviction before a Magistrate, be liable to im-
vrisonment for a term not exceeding six months or to fine
not exceeding two hundred rupees or to both.

fof"?f?; to arrest 24. When any person, in the presence of any officer
der secti o3 -0f a Borstal Institution commits any offence specified in
~ the last foregoing section, and refuses on demand of such
officer to state his name and residence, or gives a name or
residence which such officer knows, or has reason to believe,
to be false, such officer may arrest him, and shall without
unnecessary delay make him over to a police-officer, and
thereupon such police-officer [shall proceed as if the offence
had been committed in his presence.

pefa‘;f:;‘;'am“ .of 25. The Superintendent shall cause to be affixed, in
a conspicuous place, outside the Borstal Institution, a notice
in English and the Vernacular setting forth the acts pro-
hibited under section 23 and the penalties incurred by

their commission. 3

Officers-in_

charge of Bors- .26' The Oﬂ'if:er-in-charge of a Borstal Institution sh:i}l
tal Institution to FeCelve and detain all persong duly committed to his cus:

detain persons tody under this Act accordi sract] ntaine
duly committed Y cording to the directions co

. , : ]
to their custody. 1D the order by which such person has been committed ©

until such person is discharged or removed in due cOU'se
of law.
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forth:iz,ithT:f‘ie‘;ﬂzﬁer-ln-cha}"ge of a Borstal Institution shall ,, Ome“Ct ™ pors-
said or after th E.!‘executlon of every such order as afore- tal Institutions to
by rot e discharge of the person committed there- T, . kit
OI}‘Y’CE u'll:anUCh prder to the Magistrate, District Magistrate o on  or dls-
with ust By which the same was issued or made, together charge.

1th a’ certificate endorsed thereon and signed by him,
showing how the same has been executed or why the
person committed thereby has been discharged from de-

tention before the execution thereof.

_ '[28. Officers-in-charge of Borstal Institutions may Powers for offi
give effecq to any order for the detention of any person %ergtigl-éhfmiugf
passed or issued— tions to  giwe
(a) by any court or Tribunal in a Part A State Or effect to orders
2 Part C State ; or of certain courts.
(b) by any Court or Tribunal outside India acting
under the authority of the Central Government;
or
(c¢) by any court or Tribunal in a Part B State if
the reception and detention in the ?/Union
territory of Chandigarh] of persons ordered to
be detained by such Court or Tribunal is autho-
rised by the *[Central Government] by a gene-
ral or special order ; or
(d) before the 26th January, 1950, by any Court or
Tribunal in any acceding State if—
(i) the presiding Judge or, if the Court or Tri-
bunal consisted of two or more Judges, at
leaist one of the Judges, was an officer of the
Government authorised to sit as such Judge
by the State or the Ruler thereof or by the
Central Government ; and
(ii) the reception or detention in the *[Statel of
persons detained by any such Court or Tri-
bunal has been authorised by general or
special order by the *[Central Govern-

ment ]

I — N
1gubstituted for the old section by the Adaptation of Laws (Third
Amendment) Order of 1951,

Note. The old section had been partly amended by the Indian In-
dependence (Adaptztion of Bengal and Punjab Acts) Order of 1948
(G.G.O. 40). :

tSyubstituted for the word “Punjab” by the Punjab
Reorpanisation (Chandirarh)  (Adaptation of Laws on State and
Concurrent Subjects) Order, 1968.
aquhstituted for the word “Province” by the Adaptation of Laws

Order, 1950.
sSubstituted for the words “State Government” by ibid.
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v the official signature of an ffieny

‘ 2 order under the ¢

oﬂ“}::::a":f nn:; £l ‘:1: C(ﬁ::ﬂ or Tribunal as is re[erreid to in section g
\ ) such Court .

Co&’irtg atl)chh'ﬂl be sufficient authority for detaining any person, fp

fuiiicient -slt 0

. . him.
thority. pursuance of the order passed upon

-in-charge of a Borgtal i
Procedure 30, (1) Where an officer-in-charge Thsti
where officer in-

i him for

i legality of an order sent to 0%

rore- fution doubts the legalits ‘ '

:f:f.w ;;,f.-:mnunn cution, or the competency of the persont;;vha,s Omti;lal seal

ity of order st OF Signature is affixed thereto to pass the or erb e sh

T:{y o vor exe- refer the matter to the '[Central Goverpment] Y Whosa

cution order on the case he and all other pul?llc officers shal] be
guided as to the future disposal of the inmate,

(2) Pending a reference made under sub-section (1

(1),
the inmate shall be detained in such manner, and with sych

restrictions or mitigations as may be specified in the war-
rant or order.

Lunstic  fn- 3L. (1) Where it appears to the
-y rb:r:‘ SRS ment] that any person detained under a
sound mind. the !|Central Government]

'[Central Goverp.
ny order is of yp.

within the *[State)
'[Central Gov

(2) Where it appears to the ![Central Government|
that an inmate ¢q kept and treated

aving charge of the inmate, if still
detained, remand him to the Borstal Institu-
tion from which he w » Or to another Borstal
Institution Within the 2[Sta’ce] or, if he is no longer liable
to be detaineq, order him tg pe discharged.
(3) The Provisions of section 31 of the Indian Lunacy
Act, 1919, shall apply to €Very person confined in a lunatic
Reuriﬁl}fﬁ.!;:ﬁffd(g’;fdﬁh? L State

Government” by the Punj
andigarh) (Adantet: Fuaiel
Surrent Su_bj&Cls) Ordel{ 1968, “btation of Laws on State an
Olde‘r,)ulbil'iuu d for the word ©J rouinaial

W
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als .

te;ynllu;gr l‘:&!’mhdlifl }SIUb-sectmn (1) after the expiration of the

during: witich e was ordered to be detained ; and the time

under ot c ban inmate is confined in a lunatic asylum

of dotents sub-section shall be reckoned as part of the term
etention which he may have been ordered to undergo.

(4) In any case in which a '[Central Government] is
competent under sub-section (1) to order the removal of an
inmate to a lunatic asylum or other place of safe custody
within the *[State], the '[Central Government] may order
his removal to any such asylum or place within *lany other
State] by agreement with ‘[the Government of such other
State] and the provisions of this lsection respecting the
custody, detention, remand and discharge of an inmate
removed under sub-section (1) shall, so far as they can be
made applicable, apply to an inmate removed under this

kub-section.
32. Subject to the provision of section 33 of this Act _ Application to
Borstal Institu-

the provisions of section 12 and Chapter XI of the Prisons tion of certain
e rules provisions of the

x of Act, 1894 and of sections 35 to 50 (inclusive) and th :
o # Prisoners Act,

1894 made by the }[Central Government], °[* * 2500
* * * s *] under section 51 of the Prisoners

T of Act, 1900, shall apply as far as may be to Borstal Institu-

1900. tjops estzblished under this Act, and all reference to
prisoners, imprisonment or confinement in the said sections.
chapters and rules shall be construed as referring to inmates

Borstal Institutions and detention.
unishing Borstal Institution cn¢ o “whipp-

33. For the purposes of p
offences, whipping shall be inflicted upon: the palm of theing may be in-
‘ves'flicted on an im-

hand only. e
34 The }[Central Government] may make rules after Power to make

previous publication consistent with this Act— gatss undec e
(1) for the regulation, management and classification

of Borstal Institutions established under this Act and the

1gubstituted for the words “State - Government” by the Punjab
Reorganisation (Chandigarh) (Adaptetion of Laws on State and Con-

current Subjects) Order, 1968.
sQubstituted for the word «pProvince” by the Adaptation of Laws

Order, 1950.
ssubstituted for the words

Indian State” by the Adaptation o

51, _
igubstituted for the words “the Government of such other Province
Ruler thereof. as the case may be,” by the

or with thet Gtate or the
Adanrtation of Laws (Third Amendment) Order, 1951,

*The words “or the Governor General” were omitted by the Govern-
ment of India (Adeptation of Indian Laws) Order, 1937

How punish-

“any other Province or within any
f Laws (Third Amendment) Order,
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description and conistruction of wards, cells and other
places of detention ;

(2) for the regulation by number or o.t'hez"wise of the
inmates to be detained in each class of institution _

(3) for defining the powers and duties of the Directoy
of Borstal Institutions ;

(4) for the Government of Borstal Institutions, ang
the appointment, guidance, control, punishment and {is.
missal of Superintendents and other officers employed ip
Bomstal Institutions, and for the defining of their responsi-
bilities, duties, disabilities and powers ;

(5) for the maintenance of records, and the prepara.
tion and submission of reports ;

(6) for the lselection and appointment of inmates as
mmmate officers and their reduction and dismissal and for

defining the responsibilities, duties and powers of such
officers ;

(7) for the temporary detention of inmates until ar-

rangements can be made for their admission to Borstal
Institutions ;

(8) For the admission, removal and discharge of in-

mates and for the disposal of their effects during) their
detention :

(9) for feeding, clothing and bedding of inmates ;

'(10) for the custody, discipline, grading, treatment,
education, training and control of inmates ;

11) for the employment, instruction and control of
iniates within or without Borstal Institutions, the disposal
of the proceeds of their labour :

(12) for the treatment of sick inmates .

(13) for classifying and prescribing the forms of
education, inistruction, employment and labour and regu-
lating the periods of rest ;

(14) (i) for defining the acts, which shall constitute
Borstal Institution offences :

(i1) for determining the classification of Borstal Insti-
tution offences into major and minor offences :

N
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Ac! (i}ii.) for fixing the punishment admissible under this
- v W‘lCh shall be awardable for commission of Borstal
ntitution offences or classes thereof ;

(.i‘U)‘ for declaring the circumstances in which acts
constituting both a Borstal Institution offence and an
Ly oroﬁence under the Indian Penal Code may or may not be
tsco. dealt with as Bortal Instituion offence ;
() for the award of marks and the shortening of
period of detention ;

(vi) for regulating the use of arms against any inmate
or body of inmates and the use of fetters in the case of an
outbreak or attempt to escape ;

(vii) for defining the circumstances and regulating
the conditions under which inmates in danger of death
may be released ; :

(viii) for regulating the transfer from one part of
I[the whole of India except Part B States] to another of in-
mates whose term of detention is about to expire ;

(15) for defining articles the introduction or removal
of which into or out of Borstal Institutions without due
authority is prohibited ;

(16) for the classification and the separation of in-
mates :

(17) for rewards for good conduct ;

(18) for regulating the transfer of inmates from one
Forstal Institution to another or to an hospital or asylum
and from a Borstal Institution to a prison or from a prison

to a Borstal Institution ;

(19) for the treatment, transfer and disposal of crimi-
pal lunatics or recovered criminal lunatics confined 1n

Borstal Institutions ;

(20) for regulating the transmission of appeals and
otitions from inmates and their communicaions with

their friends ;

1Substituted for the words “British India" by th.e Indian (Adapta-
tion of Existing Indian Laws) Order, 1947 (G.G,O. 16) and by the

Adaptation of Laws Order, 1950.




N

378 BORSTAL (1926 : Pb. Act X1

(21) for the appointment and guidance of visit

0rs of
Borstal Institutions ;

(22) for preseribing conditions on whilclh lirfenses may
be granted, suspended, revoked or cancelled :

(23) for the appointment, powers and contro]

of
parole officers ;

(24) for defining the powers an_d. duties of gfter-
societies and guardians and the conditions on which fi
cial assistance may be given to them :

Care
nan.

(25) for the appointment of visiting committees, ang

(26) generally for all purposes consistent with this
Act. '

Power of the

o 35. The '[Central Government] after giving by noti.
e ‘Eg‘g‘g‘,‘; fication in the Official Gazette not less than three months
limit and to 2p- notice of its intention to d

Ply the Act o

0 S0 may, by like notification—
females, ¢

(1) direct that the provisions of sections 0, 6 and 8
shall extend to persons under such

effect as if the specified age were substituted for twenty-
one ;

L]

(2) direct that the provisions of sections 5, 6, and 8
shall extend to females,

. and upon such direction being
notified the said sections shall whilst the direction is in
[nrce have effect as if th

€ word “male” were omitted
Whipping not

Pping 36. Notwithstanding the provisions of clause (?) of
fhnatea Y O e B the punishment of Whipping shall not at any
time be inflicted upon a female for a Borstal Institution
sfience.
- ———

'Substituted for the words “State  Gsvernment” by the Puniab_
5The words “or the Governor-General" were omitted by the Gov
current Subjects. Order, 1968,




